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ORDERS OF THE TRIBUNAL 

ER DAT 	72O4 

Applicant claims to have Joeen 

continuing on casual lasis, ju Telecom 

Department of the Government of India, 

since l7,It is his case that while 

steps are toeing taken to re!ularise his 

juniors(these who were en!a!eá su)osequent 

to 1997) his case is not eing consiierei 

for rs!u1arisation.NG hee' haviri! •een 

pai' by the Respondents to the !rievance 
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of the Applicant.he has approached t4s 

Tri*xnal inthis Oriina1 Application zniier 

section 19 of the AmjnistratiYe Triinals 

Act, 198510  

It appeai:s, in Telecom Oranisation 

steps are 4eing taken to re!ularise a hu!e 

nurr.ers of casually engaged persons ani, 

the rtoio:,wthout keepin! this O.A. 

eniin; the same is iisposei of (after 

havin! heari 4r,5.sat athy.ler,et Counsel 

aopearinj for the Applicant and Mr,Sashj 

B.Jena,lear-ed Aiitional Standing Coun se]. 

for the Union of India: on whom a copy of 

this O.A. has been seryei)wjth direction to 

the Responients to treat this O.A. as a 

representation to them and consiier the 

!rievance of the Applicant for his reulari-

sation eeiiti.issly by eni of Septem*er, 2øO4 I 

Iibe rty is hereby a]. so granted to the 

Applicant to sumit a ietailei represntation 

to the Responients with Su ortin! mniaterials 

by 3.72004;which shouli i.e taken into 

consiieration by the ftesponients,In the event 

the Applicant iesires for a personal hearin! 

the Responients shouli grant him the same • 

while parting with this case,it is 

ma€ie clear that the casual enaement of the 

Applicant shall not be iispensei with until 

his reularisation, 

with the aaove •bservations and 

iirections, this O.. is iisposei of •iqe costs, 

Seni copies of this orieralonwith 

copies of the O.A.,te the Responients and 
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free copies of this •rer .e given to 

learned counsel appearing for $oth parties, 

(Mano ran 'r4ohanty) 
Merner{ jiicial) 
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